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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH
CsA No.: 8r23G232,/NCw MA^,,,4JV2O17

6. The Chairperson to file an aJfidavit not less than seven days before the date fixed

for the holding of the meeting ard do report this Tribunal that the direction

regarding the issue of notices and advertisement have been duly complied with

as per Rule 12 of the Companies (Compromises, Arrangements and

Amalgamations) Rulet 2016.

7. The Chairperson to report to this Tribunal, the result of the aloresaid meeting

within 30 days of the conclusion of the meeting as per Rule 14 of the Companies

(Compromises, Arrangements and Amalgamations) Rules, 2016.

8. The Applicart Compary is also directed to serve notice along with copy of

scheme upon Official Liquidator. M/s. Dalal & Kala, Associates, Chartered

Acmuntants are appointed to assist the Official Liquidator to scrutinize books or

accounts of the Applicant Company for the last 5 years. The fees of the

Chartered Accountant is fixed at Rs. 2O000/- per annum. The official Liquidator

may submit his representations, if any, within a period of thirty days from the

date of the receipt of such notice to the Tribunal with copy of such

representations shall simultaneously be sewed to the Applicant Company,

failing which, it shalt be presumed that the Official Liquidator has no

lepresentations to make on the proposal.

9. The Notice of the meetings shall be advetised in two local newspapers one in

English and one in vemacular language i.e, Marathi with wide circulation in

Mumbai, not less than 30 days before the date of fixed for the meeting.

10. The Appticant Company to file an affidavit of service in the Registry proving

dispatch of notices to the preference shareholders, Creditors, publication of

notices in newspapers and to the regulatory authorities as stated above and do

report to this Tribunal that the directions regarding t}le issue of notices have been

duly complied with.

11. Ordered Accordingly.

DR. ASHOK KUMARMISHRA
Member (Tednical)

M.K. SHRAWAT
Member (Judicial)
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